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’ : NEW DELHI (/6

MP 946/90 Wth. >
O.A. No. 1018/89
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199
Tdachier
| | DATE OF DECISION_17/08/1990,
Dxr, Vidya Bhushan Petitioner |
In person ' Advocate for the Petitioner(s)
‘ ) Versus
Union of India & Others Respondent
Mrs. Raj Kumari Chopra, Counsel for
respondent No.l Advocate for the Respondent(s)

Shri Ni¢S. Mehta, Counsel for respondent:Nos, 2 and 3.
CORAM

The Hon'ble Mr. p,K, KARTHA, VICE CHAIEMAN(J)
The Hon'ble Mr. B+Ke CHAKRAVOHTY , ADMINISTRATIVE MEMBER

>
. ‘Whether Reporters of local papers may be allowed to see the Judgement ? 9@

1
2. To be referred to the Reporter or not ? M

3. Whether their Lordships wish to see the fair copy of the Judgement ? ] MO
4. Whether it needs to be circulated to other Benches of the Tribunal ?

‘ ;o JUDGME NI (OBALI

(of the Bench delivered by Hon'ble Mr. P.E(Fﬁ'."»‘ Kaxrtha,
Vice Chaiman(J))

This application haé been filed by the applicant,'who
is working as Physicist in the Safdargang Hospital, New Delhi.
His g:mevance is that the Medical Superintendent vide his order
dated 7.9.1988 requested him to give details of the lecﬁures
deliveréq by him to underzgraduate students during.the last six
months to'enable§%;is office to consider\his request for |
forwarding his appiication to the Delhi University for
iecognition as Professor iniﬁadidlogy. ile has also prayed
for_directing the respondents to forward his application to

" the University of Delhi.

24 On 2.3.1990, this Tribunal passed an order after hearing
Q~—



the applicent in perscn and the learned counsel of the Cji;/
™~ “_ '

respondents directing theﬂﬁrespondentsk\ﬁo forward the

name of the applicant provisionally to the University

College of Medical Sciences, Delhi Gniversity. The

respondents also were given liberty to férward to the

Deihi University simultaneeusl? comments or rémarks, if

any, 2bout the request made by the applicant,

3e The applicant who_is present before' us today has

stated that the Medical Superihtendent,'Safdarjang

Hospital has forwarded and recommended his application

to the University oi/?elhiﬁ He has prqduced a copy

of his application af Annexure A=II to MP 946/90 with

the endarsement’ of the Medical Superintendent dated

29.3+19%. The resgondents have not forwarded any

unfavourable comments about the applicant to the

University. The.sexrvice report in regard to notices

issued to respondent Nos. 4 and 5 are awaited#'v

4 We do not consider it necessary to proceed with

MP or the main application any further as the applicant

has already received the ne#essary reliefs sought in

the prgsent application.  As the respondents have forwarded

his application to the University of Délﬁi, it is now forx

that University to take their decision on his request. The

impugned ordei dated 7,9.,1988 shouif‘not stana in the way

of the request of the applican§52§ing conéiéered for

recognition as Professor in Radiology, ig he is otherwise

found suitable for such recognition, v -
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'QTL,?“?gzrespondents themselves have recommended
and foxrwarded his applicétion to the University without

any comments or observations of their own. The

application has, therefore, become iﬁfructuous. It is

disposed of as having become infructuousi

There will be no order as 1o costss
Let a copy of this order be sent to Ihe-Regisfrar,
University of Delhi=110007 and The Principal, University

College of Medical Sciences, Shahdara, Delhi=1ll0 0324

their

_foréﬂnformation.

(D.K. GHAKRAVCRTY)", - (P.K. KARTHA)
MEMBER (A) | VICE CHAIRMAN(J)
/ .



